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a 	Shri D.V.tanga1,counsej for the applicant. Shri V.S 

	

v 	Masurkar, counsel for the respondents 

Shri Masurkar accepts notice on behalf of the alleged 
conternner. They may file the written reply within four 

weeks with an advance copy to the counsel for the applicant, 
who may file rejoinder within one week thereafter: List the 
case for orders on C,P; on 20.093: 

L 

(Lakshmj Swaminathan) 
14 mbe r (J) (M.YI Prioflar) 

lb rnber (A) 

fo 

- 	 --- --- - -. 	 ____ 


